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jan Institute Sugar Research
Workshop Evam Ferm Kamchari

sanal and another Applicarts.
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Hon. ilr. 2A.B.Gorthi, Adm. lMember.
Hon. Mr. S.N.Prasad,Judl. Member,

Fon. NMLebeBe Gorthi,. Acm. Menber)

By m-anshf this application under scction 19
of the Adminictrecivd Triburals act, 1985Jthe gpplicarts

Wl are memoers of the Indian Institute of Suger

Reszarch ‘.orkshogiven Farm Arjm“hari Sengr, Luckoow
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have prayed that they b
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as medical aid s were grarted to the regular emo loyees,

The applicants are workmew Joing unskilled manual work

in the establighment of respondrnt No. 1. They are

L

class IV employees. They claim tope regular employees,
beos

according Gly, ofay for siimilar benefitg as:are given to

other ~mployecs. ¥e £ind that the spplicants have

approached the competent authority vide their
represantation dated 4th March, 1991, which according
to the learned counsel for the epplicant has not yet

been atoerded to.

2 In view of the above facts, wWe consider that
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this application may bé disposed of at the admission

-

stoge 1ltself with the directior to respordent No., 1
to congidzr the reprevsentation which is at Annaxure

to the applicetion and take a Socision .cizom ao

exoeliitiously as possible. the Gzcisiohf respondent
No. 1 shall be commuricated by means of a speaking
order to the applicant within a period of thrree

months from che date of communicationbf this order.
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3. Tre gpplicationfs digposed of in the above

terms.No order as to costs.
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AdinJMembal .,

a1l .Member,

Luckrow Dated: 15.5,92



